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Clause? 2 and 3 and the Schedule xoere

aide}, to the Bill.

Clause I, t'.e Ena-ting Formula and thi T tie

were added to the BUI

SHRI B. R. BHAGAT; Madam, I move:
"That the Bill be returned."

The question was put and the motion
was adopted:.

THE DEPUTY CHAIRMAN: Now, I take up
Bill No. 5.

Th3 question is:

"That the EIIl to proviio for the
authorisation of appropriation of moneys
out of the Consolidated Fund of the State of
Kerala ft) meet tha amounts spen'l on
certain services durinf the financial yea.-
ended on the 31st day of March, 1964, in
excess of 'he amount™ granted for those
services and for th3t year, as passed by the
Lok Sabha, be vaken into consideration."

Tftc motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up the clause by clause
consideration of the Bill.

Causes 2 and 3 ani the Schedule were
added to the Bill.

Clause 1, the Ena-t'ng Formula and the
Title were added to the Bill.

SHRI B. R. BHAGAT: Madam, I
mo'e:

"That the Bill be returned."

The question wis put and motion was
adopted.

THE DEPUTY CHAIRMAN: The House
standi adjourned till 2-30 P.M.

The House then adjourned for
lunch at twentyfive minutes past
one of the clock.
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The Houss reassembled alter junch
at Falf-p st two of the c¢lock, the
Vice-Cnieman  (Serr M. P. Buag-
GavAa) in the Chair,

THE APPROPRIATION (RATL-
WAYS) NO. 3 BILL, 19.6

THE  APPROPRIATION (RAIL~
WAYS) NO. 4 BILL, 19¢6

THE MINISTER OF RAILWAYS
(SHRI 8. K. PATIL): Mr. Vie-
“hairman, I beg to meve:

“That the Bi'l to author'se pay-
ment and appropriation of certain
fu.ther sums .rom and oul ! tae
Consolilated Fung of Indiag for the
service o the financial vear 1266-°7
for the purroses of Railways, a3
paisej by the Lok Sabha, be taken
intp cons'deration.”

T would move the second one also.
Discussion js going lo be common. 1
beg to move:

“That the Bi'l to provide for the
a'ithor'sa’'ion of aopropriation of
mon=vs out of the Consolidated
Fund o' India to meet the amounts
spent on cer'ain service: for the
paToies of Railwars during the
finan~ial yea- endel on the 31st doy
of March, 1984, in excess of the
amoun's aranted for those servi-es
and f»- that vea®. as nassed bv the
T.ok Sabha, be taken in‘o considera-
tion.”

1 h~va »ot manr wo-ds to add, Mr.,
Vi »-Chairm-n. be~ause thesa are th?
ord'nary routie things that have
~ams in the form of Annron-iation
Bi'ls. Sa fap as the first Bill No. 3 is
~nmrerned, there are on'v tvo it*ms.
Ons iz in resoeet of M3 20000 which
e a court decres. Therefore, that has
gnt to ba semarata’v provided. An-
rthar {5 Rs, 1.000 which is a token
grant for resto-ation of 2 lina dis-
mant'ed some years ago in Bihar.
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[Shri S. K. Patil.] Thereiore, in respect of
that this Bill

No. 3 comes.

So far as Bill No. 4 is concerned, that is,
the excess amounts that have been spent, it
has always been customary that if the work
can be done faster, then also we have got to
have more money, and sometimes there is
natural excess because of the cost of the
things having risen.

So far as these particular grants are
concerned, I need not take the time of the
Hous3, but this is just an opportunity tor
Members to na*e a kind of a R9Tteral "ph-
ite. and the”eforp I wou'd not take the time of
the House myself at this stage. If there are any
points raised in the debate, I would reply at
the end.

Tile questions were proposed.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): 1 want one clarification from the
hon. Minister. He has s ated that the first Bill
is in respect of two items one of which is a
decree which had been passed. I want to know
what was the circumstance under which the
decree was passed whether it was for work
done on the Railways or in respect of salary
and other things.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It has besn clarified in the
memorandum circulated to the Members.
Please look into your papers.

I have got a list of 8 or 9 hon. Members
who want to take part in this discussion. I
would therefore appeal to the Members to
restrict their remarks to ten minutes. Mr.
Kum«.ran.

SHRT P. K. KUMARAN 'Andhra
Pradesh). A lot of things are happening en
'he Railways. Siyit,s ver difficult to confine
our remarks within ten minutes.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): On, hour and thirty minutes
is the time allotted.

oY TAATCEAW (/AW : #THA
3 T97 qqr 9w |

SHRI P. K. KUMARAN: The Railways are,
of course, correctly claming that they are the
largest public sector undertaking, and the
Railway Ministry also claimg that theirs is the
mo;t efficient. But although it is a public
sector undertaking, the Ministry as such has
very little love for othe, public sector
undertakings. >'or example, when the
incentive scheme was introduced in the
railway workshops, it was expected that a
number of workers would be rendered surplus.
It was then promised that all the stores and
other accessories which the Railways required
and which they were purchasing now from the
private sources or in the market would be
manufactured in the railway workshops. That
has not been done. The result is that today
about 2,000 workers in the Golden Rock
Workshops are almost rendered surplus and
they are being utilised, they say, in other capa-
cities, whatever they ,re. Promotions for a
large number of unskilled and semi-skilled
workers have been barred and these workers
are being shunted from one place to another.
The same thing is hapoenin® in Hubli
Workshop, in La'guda Workshop and in
Matunga Workshop.

Another thing is their apathy towards
public sector undertakings. I will give another
example. The Praga Tools, Hyderabad, have
been supoly-ing on an average 5,000 screw
coupling a month for the Railways At the
instance of the Railway Board they have
increased their capacity to make these screw
couplings, and tvvi hammers from
Czechoslovakia are on their way to India, and
with the arrival of these two hammers th
capacity will be increased up to 10.000
couplings per month. But the Railways have
stopped issuing orders to
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them. On the other hand the Railway Board
has placed orders with the Britannia Forge for
couplings. I would like to know from the
Railway Min-inter what their policy is. When
a public sector undertaking managed by the
Government of India in the Defence Ministry
have built up a capacity and have been
satisfying the needs of the Railways very
satisfactorily without any complaint—as fa, as
I know there has been no occasion of rejection
of the couplings from the Praga Tools by the
Railways so far—suddenly they have stopped
and they have started favouring a private firm.
This is a thing on which I would like some
clarification from the Railway Minister.

Another thing. In 1S63, there was a strike
in the Lilooah Workshop. During the Chinese
aggression in 1962 in accordance with the call
given by the Railway Minister and also by the
Government those workers decided to work
48 houry a week. Traditionally for years
together the staff in that workshop were
having only 42J hours work a week. Even in
the olden days when the British were running
the Eastern Railway, they tried to introduce
48 hours a week, but they could not because
the workers of that factory travelled from 40
to 50 miles away from Calcutta and the
travelling time could not be adjusted. So they
gave up their attempt and 42i hours a week
was going on. After the emergency was over
the workers demanded that they wanted the
42J hours a week back. What happened was
the Deputy Chief Mechanical Engineer agreed
and with effect from 28th November, 1963
orders were issued but then suddenly the
bureaucracy in the Railway changed their
mind. They said, nothing doing. The workers
naturally protested and they declared a lock-
out. And that lock-out went on from 2nd
December, 1963 to 15th December, 1963. But
the workers filed a case under the Payment of
Wages Act and the court gave a judgment on
22nd December, 1965 that the lock-out was
uncalled for and Illegal and that the workers
were
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entitled to wages. But the Railway Board has
so far not honoured the judgment. Then the
Railway Board filed a case against the
workers for participating in the strike and
creating some disturbances, according to
them, in the First Class Magistrate's Court at
Howrah, in the case the Stat* vs. Railway
Employees. On 2nd June, 1966 Judgment was
given that there was no evidence to show that
the railway workers were wrong. But yet,
even today, this judgment has not been
respected and the period of the strike
condoned. Usually after two years, the strike
period is used to be condoned. But up to now,
in spite of this being 1966, in spite of three
years having already passed, no orders have
been passed for condoning the break in
service. When the period of break in service is
not condoned, the retiring employee's pension
and other benefits are curtailed and it becomes
a sort of cruel and unnecessary punishment for
him. Beause of the highhandedness of the
bureaucracy in not condoning the break in
service, nearly 11,000 to 12,000 employees
are made to suffer.

Very recently, a problem has crop, ped up. I
have been hearing about the grievances of the
station masters for the last ten years. Since
1956 they have been repeating the same
demands, some slight modifications in their
pay-scales, some higher percentage in' the
higher pay-scales, etc. They have also been
demanding tue recognition of their
organisation. After having consciously
encouraged a categorical organiration like
theirs with the idea of disrupting or
weakening the two Federations, the Rai way
Board now says, ‘'so-called self-styled
organisation' and all that. That organisation
has come into being. Members are there, they
have been carrying on (ome agitation.
Suddenly the Railway, if it thinks so, cannot
shut the organisation out of existence like
that. Eightv-eight per cent of the station
masters are in the lowest scale-, 75 per cent of
the assistant station masters are in the lowest
scale; as
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compared to th2m, 55 per cent of 'he
commercial clerks are in the lowest scale, 50
par cent of the office clerks are in th, lowest
grade; 50 per cent of the signallers are in the
lowest grade an 1 45 pe, cent of the accounts
clerks are also in the lowest grade. Their
demand i3 that their percentage in the lowest
grade should be reduced and that the number
of people in the higher grade should be
increased. Another thing is, even in the case of
the assistant station master, provision to the
higher grade i only 2 per cent. In this 2 per
cent there are traffic apprentices who are
directly recruited or relieving traffic
assistants who are recruited from al' over
the place according to the whims and fancies
of the officials and guards, and they fill in this
meagre higher percentage, thus blocking the
chance of promotion 'of the lowest-paid
assistant station masters completely.
This is  their grievance.  So, I have been
hearing about this for the last 10 years. They
have not taken any of these things into
consideration.  In a Press handout which I
saw yesterday they said that they had had no
notice. There was a demonstration, a big
procession, and a demonstration took place
before Parliament on 22nd April 1966. A
memorandum was submitted to the hon.
Railway Minister, I was told, on 1-9-1966 they
observed a country-wide fast. A lot of
telegrams were sent to the Railway Board and
I too received some telegrams. I know about
il because copies of telegrams which go to the
Railway Board. I do receive. And from today
onwards, they have decided that they will
work according to the rules. Now, in
working according to rules, there is some
understanding. Of course, since we are
promised that the question of accidents is
going to be discussed, I do not want to go
into details. But there is one thing. Suppose a
passenger train has got to stop at a station for
two minutes, the duty of the station master is
to see that all the passengers get in, that all the
doors are locked and then he must go to the
driver and hand over the line clear, that is, the
authority to the
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drive- to proceed to the next block section.
An 1 then he has to co.ae and rin* the bell
and show hi; aigual All these things have to
take pla.e in two minutes. Nobody on earth
Can do i". Now, what is happening is,
they work by consent against tile
violation of the rules. Otherwise,
punctuality cannot be kept up. There is some
apprehension th it this 13 a method for slow
wo k'ng. It is not slow-working.  If worked
according to the rules, the accidents can be
avoided. Butthen e"ery train is likely to
run 'ate. It may not le today. But within three
or four days, you will find important trains
running late.  Of course, all these rules are

old.  Unlike what the Railway Board claims,
these rules were  framed in olden days when
the railway waj working on firewood and

coal, when it was for leisurely working. Now,
wa have got diesel trains running at high
speeds.  So, the rules have also got to be
changed. The method of working, etc.  has
also to be changed. They have been trying to
revise the r'les for the past several years.
But they have not  succeeded. So, I
wouid appeal to the hon. Minister to establish
some channel of communication— it need not
be recognition, T am not asking for it—if they
write letters, you can send replies. Nothing is
lost by replying  to letters. A number of
letters ai'e written and you are replying to them.
Why not also the representatives of an
organisation get replies? So, if this is done, a
lot of their grievances can be met and ™?y can
be satisfied. There will be no-complaint. I
hope the Minister will look into this.

SHRIMATI SHYAM KUMARI KHAN
(Uttar Pradesh): 1 ris.e to support the
Appropriation Bills foi Railways and in doing
so, I only want to point out a few things that |
have observed in the recent past. Monty has
been allotted for repairs and maintenance. I
want to point out specially about these repairs
and maintenance. I wish to say that tin
condition is going from bad to worse
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The seats of the railway trains  aro" torn
open, they are not fixed, thty are no. ve:y
secure.  Lights arc; ab-ssnt and passengers
are told—mi-d you, I am not saying
anything which I have not experienced per
onally— "Madam, no bulbs are being issued
to us". Ani when madam say that she will
report the matter, th? buib is borrowed
from some postal van aniputen. How
are such compartments allowed to be run?
Then in the recent past, on two
occasions, there was a scene at one
statioxi  because the ladies' compartment
had no door. The door was kept separately.
People like me were prepared to travel but
a European lady came in. She refused to
travel in so insecure a condition. The result
was that the train had to be stopped and the
door had to  be refixed. Then the fans, of
course, are giving out sparks. I have
personal knowledge that recently, a young
girl was almost burnt and she had various
scars on her face because the sharks of the
fan came out and caught her saree. By the
time she could save her saree, her face wa,
scarred. Of course, it was a minor in‘ury.
But then these are all things Thut have to be
looked into. And the I? me has now come
to be absolutely severe with those peop'e
who allow such carriages to be on the line.
The things, I may tell you, are from the
station  from which the  carriage starts.
How  is such a carriage allowed to "ome
in? I concede that there will bo defects in

the various carriages. But  we are
repairing them, we are trying to
maintain them properly. And my

submission is that the irony of it all is that
this is the condition of the first class
coaches! I do not know what the condition
is of the third class coaches.

So far as the new lines arc concerned, I
concede that it is absolutely necessary to
have new lines and to spread them. But [
also wish to submit that new lines must not
necessarily take away from the vigilance ef
the old lines. Safety or. the railways is more
or less a thing of the past because
derailments are so many

and so frequent that only day be lore
yesterday  the  Delii  Express  was
delayed for two hours at a way-side
sta ion because there was a Hr>Tv.l_
mem of a goo is trai- ahead.
It wa; put on ancther lin, but it had
to go at snail's pace because it was
said that other fains mi<?ht be <' wvn-
ing; to avoid a crash this was neces

sary. Thereiore. lae at ie
lines and the safety of the Railways
is very necessary. We 1. n | care
how the Railways are being sabotag

ed or what is happening to them, but
we roust be clear in our mind that
we have taken every precaution to
keep them safe and in a workably
fit condition.

Mr. Vice-Chairman, 1 want to mention
what a Member of Parliament told me. In
Assam the class IV workmen who have to
guard the line—there is a system of patrolling
on the lines to see that the lines are all right—
have been retrenched as a measure of
economy. That is one of the many reasons
why so many accidents took place there.
Anyhow, that is for our Railway Minister to
look into, and I am sure he will look into it.

Another small thing I want to point out is
that it becomes very confusing to a passenger
that the yard is under the control of a
particular section of police, namely, the
Railway Protection Force, the compound
outside is under the control of some other sec-
tion of the Railway police. Outside the
compound you come under the regular district
police. I submit that some sort of agreement
has to be reached between the State and the
Railway Ministry as "to where the jurisdiction
of whom should remain, and that jurisdiction
should not be more or less a monopoly or
something that one commands; the
jurisdiction must merge in each other. People
must be prepared to help each other whether a
particular section belongs to the Railway
Protection Force or to the G.R.P. or to the
ordinary district
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[Shrimati Shyam I“umari Khan.] police
because, so far as passengers are concerned,
they get very contused. They just do not
know what 10 do. Many of thorn do not
have time to wait and find out. The result is
that the complaints never reach the
authorities.

Another invidious distinction that I have
noticed is at Patna station. At the Patna
station no cycle rickshaw is allowed to get
into t&e porch of the station. Now, Mr. Vice-
Chairman, it cannot be "presumed that every
first class passenger will have a motor car.
The first das, passenger is put to the utmost
difficulty. He is asked to get down just in
front of the third class waiting hall, where ha
cannot get a coolie to take his luggage into
the station which is distant. And all this is
merely barause the passenger has come in a
cycle rickshaw! 1 have mentioned this
several times to our railway friends and
every time I was assured that this will be
settled but it has not been done.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The same difficulty is at
Hardwar.

SHRIMATI SHYAM KUMARI KHAN: I
do not know about Hardwar. But I have
experienced this difficulty personally at
Patna. The moment I reach the station in a
cycle rickshaw I get the order of getting
down in front of the third class waiting hall.
Sir, the Government is not supplying cars to
everybody. Motor transport is not easily
available. Even buses ere not available
easily, and we do not have trolly buses in this
country. The result is that anybody who uses
a conveyance that is available to him cannot
get into the porch. I cannot understand why it
should be so. I can understand that the porch
should not be a plac, for the cycle rickshaws'
stand. The cycle rickshaw stand can be at a
little distance. But the passengers not being
allowed to get down in the porch is
something that I have never been able either
to
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appreciate or to understand. There cannot be a
premium on motor cars and affluence.

Another point that I want to mention is that
the Express and the Mail trains' compartments
are very well looked after and are
moderately comfortable.  But so far as the
passenger trains are concerned, especially those
which are half passenger and half Express,
nobody looks to the comforts of passengers
at all.  They are absolutely neglected. Fans
are not working. Lights are not there, and
you just travel because you have to. What I
often wonder at is why this deterioration? The
Indian Railway! have always been known and
have always been giving "the utmost comfort.
Even now I have nothing to ?ay against the
behaviour or against the politeness of the
railway officers who ar, there on duty. But
they just say that they cannot help  things.
Why this deterioration? Why does the
subordinate officer not look after his wo:k?
In my opinion, Mr.  Vke-Chairman, thig
has to be looked into. There was a time in the
past when the officer knew hig men.
Every officer at the station knew every single
workman under him.  But at tae *moment
I observe that officers do not even know their
own  subordinates. They just do not know
them. It is high time that that system is intro-
duced where personal contact is  of the
essence because a lot of work can t>e done if
thene is personal contact, and a lot of
misunderstanding and grievances can be
avoided if the subordinates have confidence in
their superiors. The superior will then be far
more effective than he is at the moment.

We must however admit that there are
grievances of subordinate officers in the
Railways, grievances that are very just. These
grievances have to be looked into. I will only
give a few examples.

In the Northern Railway I believe there is a
section where the guards are going to
remain guards for the
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rest of their lif, because some new-rules have
been introduced by virtue of which a worker
once a guard will always remain a guard, and
will just retire at Rs. 225 a 'month. No young
man can look forward to a good career or
look forward to being effective and hoaest if
he knows that he has to be limited to Rs. 225
a month. Every worker would like to improve
his future to the maximum and opportunities
should be given for it.

Another thing I want to point out is that the
attendants in our coaches, who have to work
night and day, 'have no rest rooms °* any
important station. There must be rest rocms
for attendants. After an all-night journey if
they get som, comfort and then go back on
another night-journey, they will be able to
work better. I admit that the Railways are
doing excellent work. I do not stand here in a
spirit of criticism but I have stood up to 'make
some observations which—if corrected—may
eliminate criticism. However perfect and
good one might be one must always loon for
the loopho'es and one's shortcomings.
Therefore, what I feel is that the time has
come now when sve have to sit up and look
into the causes of the stage of deterioration
where we have reached, otherwise redeeming
the past efficiency will be impossible. Thank
you very much.

A frimr ast (asm 9w
RTAAIT FUETA "IIT, FAAIIT w2
¥ 9T weaF fAremr 33 7 fag
ag fa7 537 g & 1 TYA AR AH
Fe 377 & #19 #1 51 790 § 3=
AT AR & T ZT 77 T 4 foawe
SIT ¥ arar T AT A7 & S fww
w19l ¥ wFIg & Wi Tww am d o
SUTAT HI A0 T weglay 70 730
aw frery & 377 2 393 7 frwra
¥ faYy w7 Fovr s <grd 1 g a2
Feaar 1 w9 ar qius #4707 21, 767
fafeas &1 & fasra ¥ far g3 aivmd
AR § ) W3 A% 9Mmad & aqarn
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Z 4 wsvem a7 amar 7 791 froaz
oAl 91 @1 # UiT ag fovaz wafar
a1 &t 2 & wiw Fawegar a8 20
s fawa wiw gav faam A s &
AEAEAT W oAgA FAEI Z AT TE &
Froor frae o s & st
aF HIZ FHAMCTAL 07 997 2, T HaAraq
F T A4 A1 AUF AT AAT ATfEy
f& wra & 25 37 927 @7 @A W UF
Frareo fAfas ar smEEw 544 F10 a9-
w415 20, 25 %o 41, agf @A wHwifeai
F1 4967 I HAG 70, 75 Bo 4T |
T 25 A4 H 39 qad F1 gAearg a¥
@a i ARl ¢ ATHN TEl, 2 1 e
g1 % g, feg o R A W|E aw-
wifear F1 A998 AG0 T4 & | weng
F1 AAFHF & FTT ZAT & WL wgarg
¥ UAATT AT AT AqEATG T 42 a1 AWK
W WEEIE §7 gET SEraraw )

ZHT gz4 A W FAH & el
FT Flzars F A1¢ 7 9 429 § A9
o 3574 fear & anmar § v 3@
AT HFE FALT F ATAT HA F A¥H §
afra 20 4% 99 ¥ F§ 9 AT A/
drare a1 garm faar 31 98 FAm
F oagaw &1 o417 wfEarsar &7 amer
FAT 9241 2 fF AqmErT i AT 92
qF, AAATT AT |T AT qF A4 TAN
Tl 4% #4194 % fgAl & AFL FLHS
g1 FAT 2 1T OF AFT AEN, AT AT,
. G & AZHIZT ZG0E | ST q0
FoArzar @Ar F AAT E 1 59 @
ATZ AZT A1 FTR0 FICT FAT Y
35T wron a2 2 f6 [T gaAg #
g7z fax divmr az feaq & ws3
gric #l 7 &, 9067 293 F 2igw afaw
FTOAUT 407 [ KLAAIN §, s
nfaw1r & 3 I 9T FAE €A AL I
¥ FE 9T 1-2 WE AT KW a1 39
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@ el ww & ag7 & wgiEw 27
g ARAT §, W, 6d IAF IT GTH €AA
G SO AL w5 wradaE qIer
AR AT FTrE Al g0 f3 & am
w1113 af @ gaz faaan 2 f6 az weaa
w6 1 aga ariA sfsamsar € faam

g7 Fear s awam 2, af e zanr mfasrd-
AT FAFN AE (AT A qEr A

fear &aft 21 ot faselt & firew
qgArE & fmi HOOdr uw "qEAv
ard wrE fowr wrt gwTETOTEl W

wifmqfa'qfrsﬂti‘wmmﬁ

qE { oW TEAatT 9] ager g
w1fgy a1 IAFT €1 AT Ay 2

T 9FTT, AHE, TE § 3 faA)
gizATd Agd agdr we or @ #)
25-30 49f & 41 T F FATH THFTH
& w gz ad gt § faa fad
ug A1 A0t § g | e A s 7w
ofT gqrosed w4t S F uF IO 97 gAT |
U AT A F avaed HO¥rE am
oTE d1 ZHTL M4 AT |, S 4T 9n-
maTe @af ¥ o0 w7 § 7% faeiare
safadt 1 2, wzAr 7 FeAET SeEr qr
= 7 fnr 5w g smafa
AT FAF AZN 41| 3FE FA 5 Hare
¥ TH AW F TEATG FAT TEAT 2 AT
TAFT A o ImE fa faoge
W A1 GHARl AT IuEe 90 AT
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A7 & a @ I7 9IAH AT FUT @A
g1az wgr & fv s9= w7 ATy
&eT § AN UIATHT FT FAI FAT 77 2
&r & AA @7 A giyafosT Ay
g I § A A AT ITHI A
ar afaw eva fro sar [z

g wwAT § fF g7 an § wrre
qgqdT §F F ez § AT FE T AEH
Aoz FET &1 /6T, T w4 agi & wram
ar ag ¥ FeEear & @0 ar a5t ¥
aEs 9§ OWEA AT g
2 fr gaay ardrane fedwdz & @,
a3 frw-gie fredemr &) #Toor ar
faedl g FTeil R— & e 7 s
Yo, T T T e a7 fF W
AT AZ WEST HATIT THAT FIAT 4T |
gaT® afy fag wraz T ag SOT X
fs g0 T sfomear & 5 3w
STET qG AT WIC A GFTC ¥ F@a
ST ST, wer grEfaEi § a4
aTEdt At T § S g s fAreat A
oW FT AW & I9H Af oA A
At FEY o7 T aga § w4y q7 mfEsi
F oz wwa w1 Ao oz @ awm 2 e
=y qafas & wedr Swe g g,
Ffaa waTag &1 e 29 T A1 ArE
fF g wfzarsal 1 g2 99 ¥ 70
farar sex A1 & wfzareat € g7 A1 o
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An o'd co:ple minhindled by stu-
dent goond 18 3 710 T g9 fag &
faaer fFar ar a1 =31 @ ar f&
fasaifcdt Frd &1 721 3909 #97 )
# fwz 7%t ;2 fzanar g fv 9w @A
97 fagqiic@r &1 saana faar @ )

SHEEL BHADRA YAJEE:
Don't gay ‘studznt goondas’

SHRI1
(Bihar):

SHRI B. S, SAVNEKAR: We should
not say now ‘goondas’.

feT, &% Faa feg 08 § 3z
qITT IIET 97 % T 299 51 !
W Bl | AT @gT 0 Ag 2
MIFZ ST F F AL =9 0]
e 1% F9 0ol 721 | {57, 331 5t Fa99
wd 2 98 g2 A A9l 2

BIET 91 F2rer J471 297 ¢ {5

A0 Al AR "L El "Ed
r LA F 1 Al " I
T AT (ag & w5 5 37 597
qAWEH A4 WL a7 97 393 41 F.iform
I g9 WA TTAT AT AEAT F

SHRI M. C. SHAH (Gujarat): Mr. Vice-
Chairman, within the limited time at my
disposal I would like to say about three
problems. One is: I would like to know from
the hon. Railway Minister what is the progress
of the Bhavnagar-Tarapore railway line. Same
survey was condu ted, it was repo ted, but I do
not know what is the ultima'.e fate of that
rai.way. Second : we read in the newspapers
that the Station Masters and the Assistant
Station Masters have decided to "work to
rul ". I do not know the details, I do not know
what is meant by "work to rule", but the result
has been that the trains have been delayed,
even now they are being delayed, and it is
reported that after a week or so long-dis'ance
trains will be so much delayed that no definite
arrival or departure timings could be had with
any certainty. So there will be no security for
the passengers to reach
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their destinations at a particular time or on a
particular day. Now that will be a very serious
situation, and I wish that the hon. Minister
will do something. The report was that their
demands had been pending lor the last ten
years, that these are not new demands and
that, even then, the Railway Board has not
cared to look into these demands which are
ten years old. I would say that there must be
soma communicating channels, there must be
som: machinery to look into the demands
made by the railway staff and seme decision
must be taken, which should be fair and just
to the parties concerned.

Regarding HI Class travel we had
discussion off and on, but I am sorry to say
that the fate of the III Clasi passengers has not
improved to any extent. We see III Class
compartments overcrowded and passengers
travelling long distancps on the footboards. I
had suggested last time that instead of adding
more air-condi.ion-ed coaches let us have a
programme of having more HI Class coaches.
The Ministry have with them the number of
passengers trave'ling, and under the present ci
cums-tances travelling has increased to a very
great extent not only in the railways but in the
buses and in the other services a" so, and
therefore it is very necessary that, looking to
the in~rease in the numb?" 0" r>assen?ers, Hi
Cass passengers especially, travelling by
railways, the nece~sery 111 Class coaches
must be provided.

THE V'CE-CHATRMAN (SHRI M. P.
BHARGAVA): There are some trains which
carry only III Class passengers.

SHRI M. C. SHAH: Of course there a-¢;
they ar, called Janata trains. Even then we see
the overcrowding there also. If you see the 111
Class passengers travelling in the Janata
trains also, you will find that they are also so
much overcrowded. As a matter of fact
journeys have increased. The Ministry must
have a definite programme of  having more
III Class
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coaches rathar than have mora First
Cl.s; or Air-Coadiconed coaches,

Lastiy I would suggest that raiiway
accidents, unfo.tunat:ly, h_ve jncreas-
ed 10 a g.ear exwal, specially du ing
tais yea., znl they have posatei io
loss o! valuablg human lives and 05
ot valiible railway property also.
Tha Ministry mus, have inves.igac.d
the reasons of tacse accidents. Some
may be du> to human failures; some
may b_ duz to machniral failuras, but
ther: were somz acciden:s which were
as a result of sabo.age—.hze is ny
doubt about that—and the latest re-
pot was that a mililasy train met
with an aczidant. Tha miltary tr.ins
r_quire the greatesy salaty, and if acci-
den's could ozcur to miltary trains,
it is high tim> that some invastigation,
propz: investigation i3 made to find
out tha re.sns for thes2, Wa had a
discussion on those azcidents in this
augus. House some time early, and
the Minister sajd t4at these tracks
wers in cha-ge of Sta'e police, Then
it was roprosentad thot if tha Siate
prlice did nol work effaelively, tha
Rai'wyvs mnst have th2ir own polies,
that somn'hine hagd to b> done on thos?
lin2s. Afer zll we hive to look 1o
th: safety and 3 cu-ity of the passan-
gers, and to their convenisnces.

With these wo-ds [ would surely
siupnort the d~mads made in the Ap-
pro~rintion Bills, and I h ve great
fa'th i1 the admini=trative capicity of
th+ hon. Raitlwoay Minister, and T wish
that h: dps somathing {n sepu-p the
saf>ty of peonle who travel by rail-
way trains,
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g, @ wTgw 0 gl gg & sEw
A farRErdt @t qwo &0 wifew
a1 3 whE

@ well ¥ A & o dwr W,
A% % At e Fo qifzwr Amga
¥ & g fare 7@ ¢
SHRI T. V. ANANDAN (Madras): Mr.
Vice-Chairman. Sir, while participating in this
discussion I would like to point out the
marked advance— rapid too—made by the
Indian Railways in this country but at the
same time the travelling public must also
realise the inherent difficulties involv-ed in
this rapid advance made in a period of fifteen
years by the Railways in our country.
Therefore, I would make some suggestions for
the consideration of the Railway Ministry.

First of all they must try and create
confidence among the travelling public that
the railways will run efficiently and well.
There is an impression that it is very
dangerous nowadays to travel by the railways
because no train passes without an accident
and to eliminate that impression I think the
Railway Ministry should give top priority to
the doubling of trunk routes. Instead of
expanding the rail-

389Q T?RT) fi
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ways to suit th, whims and fancies of some of
the politicians by creating a line towards their
village and things like that—it should be
stopped—top priority must be given to the
doubling of the trunk routes to avoid
manipulation of points and the possibility of
collision in the trunk routes.

There is also a policy, ..ndertaken by the
Railways, of welding all the joints. That
should also be given , top priority. Although
we have adopted this policy we have not
progressed much, we have done it only to the
extent of 8,000 miles as against the 57,000
miles of lines in this country.

Another point .is to prevent the removal of
the fish plates. We have got a Design and
Research wing in the Railways and they
should be asked to improve and develop the
old fish plate device invented by the General
Manager of the M. & S. M. Railway some
years ago. Attention should be concentrated
on this.

I would also like to suggest that the
individual Railways should be alerted not to
serve charge-sheet or punishment advice to the
drivers or the running staff or to the train
operating staff at the time they go to take
charge of their duties because after all they are
human beings. If you give him a charge-sheet
hiy mind gets distracted and begins to think
how to answer the charge-sheet the next day or
the day after all the time he is manipulating the
regulator inside the engine. When he gets back
after completing his duties, let him be served
with the charge-sheet or punishment advice or
any such thing because of human . nature
involved here.

Analysing the accidents nowadays we find
that between 2.00 A.M. and 5.00 A.M.
accidents happen most; it is the time when
involuntary sleep overtakes the human being.
However bright or alert one may be, he
cannot work against nature. He is working
against nature and that is the time when these
accidents happen. I think,
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Mr. Vice-Chairman, some device should be
made to so rester the duties of the running
stall and also o'f the cabin station masters
who manipulate the points, that they should
be relieved after 1.00 A.M. and a fresh batch
should be put on duty so that they can do
Iheir duties efficiently.

Now I come nexi to the hours of
Employment Regulation. This has been
referred to several times in this House but the
Railway Ministry is bent on not giving ea, to
our suggestions. They seem to ,ttach much
importance to the Rajadhyaksha Award. It is a
good Award; we do not deny that but the
circumstances prevailing then and today are
quite different. Even Mr. Kunzru who has
served on the Accidents Enquiry Committee
has admitted That the working of the Railways
today is quite different from what it was in
Rajadhyaksha's days. Therefore the Hours of
Employment  Regulations  should  be
reconsidered and revised. We should not allow
any railwayman to work fo, more than eight
hours at a time, especially those who are
involved in train passing duties, the drivers,
guards and so on.

Next comes the question of Station Masters
and Assistant Station Masters some of whom
have resorted to work-to-rule methods. If
these Stations Masters and Assistant Station
Masters resort to the work-to-rule method ail
over India, as some hon. Members pointed
out, the trains will be all running late because
the General Manual in the Railways is 100
years old; it was introduced by the Britishers
long time ago. After we took over charge we
have not cared to revise it and introduce new
rules and regulations suitable to the present-
day conditions. As you yourself have said in
your statement in the Lok Sabha, we are now
running 10,000 trains a day whereas when the
Britishers were here we were running only
3.000 trains a day. Therefore, at that time the
station masters, pointsmen and others had
about anhours rest between the
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passing of one train and another. If the same
rules are sougnt to be applied today how is it
possible to run the railways efficiently? I ask,
is it possible for the station master or the
cabin man or the driver to operate under the
old rules in the present-day conditions?
Therefore, it is high time that the whole thing
is revised. It is only the hon. Railway
Minister, Mr. Patil,. who can pass orders. He
should appoint a Committee to go into these
old rules and revise them to suit the present-
day conditions.

Then I would not be satisfied by simply
saying that the railways are running
efficiently unless the orders of the Railway
Ministry are immediately implemented all over
the Indian Railways. I can quote hundreds of
cases where the orders issued by the Railway
Ministry are not carried out., For example, you
have issued jome time in May, 1965 on
order about the basic tradesmen in the
workshops all ~ over India who are to be
fitted into  the skilled grade but it has not
been implemented anywhere in India and there
is a grouse amongst the basic tradesmen in the
workshops. These are the people who turn
out the engines, wagons and carriages from
the workshops duly repaired and maintained
This should be attended to immediately.
There is another order issued August 1966
by'the Railway Ministry that when a basic
tradesman is officiating in a skilled grade he
must officiate for one month to earn the
incentive bonus; though when he officiates
in the skilled grade he is entitled to the skilled
grade pay he is not entitled to the skilled rate of
incentive bonus. 1 think this is clearly
contravening I Payment of Wages Act and if
they to trie court, surely the workers will get
the verdict of the court in tt favour.
Therefore, 1 think this or of August, 1966
should be immediali revised. There are so
many ore about the Inspectors to be upgracl
but they have not been implemen' There is
great  discontentment ,mo the 13 lakh
railwaymen. Unless I railwaymen are
contented, how can wit
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expect to see the Railways running
efficiently? There are so many cases ci
overtime allowance not being paid m time and
night duty allowances are not uniform in the
country. There is differentiation in a station.
The station master is entitled, the booking
clerk is entitled, but the goods clerk or parcels
clerk ig not entitled to it. The electricians are
entitled but the carriage and wagon fitters are
not entitled to it. These anomalies should be
eradicated immediately if you want a pucca,
sincere band of railway workers under you.

I want to point out one more thing, i.e.,
about the recognition of trade unions. You
have drawn up certain specific conditions prior
to recognition. The Chittaranjan Locomotive
Works and the Integral Coach Foctory trade
unions do comply with all the fundamental
rules relating to trade unions, but you have not
yet granted recognition for these two trade
unions, which are worthy of recognition. You
can see how efficiently they are working. In
the Chittaranjan Locomotive Works the first
engine cost Rs. 7.94 lakhs. Today by their
efficient working they have reduced the cost to
Rs. 4.31 lakhs per engine. You can see the
efficiency of the railway workers i, Chittaran-
jan. Also, in the Integral Coach Factory, when
the first coach was turned out, it cost you Rs.
2.74 lakhs. Today it costs you about Rs.
71,000 only per shell. It means efficiency of
the railway workers in the Integral Coach
Factory. After all, railway workers are sons of
the soil. What will they do if you grant them
recognition? They will do more honest work
and abide by the rules and regulations, which
are being observed today by the other trade
unions. Therefore, it should be the paramount
duty of the Railway Minister to see that
recognition is accorded to the I.C.F. union.
Whether it is one or two, it is immaterial. The
unions in the two workshops in India should be
immediately recognised. It is a long standing
and pending issue. This morning also there
was a question. There are so many  political
Parties which are
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urging the loyal, faithful and patriotic workers
to swerve from their path of patriotism. The
time is very appropriate now when these two
organisations should be granted recognition.

Coming next to the demand for a higher
pay structure, you say that the Cabinet has
taken a decision not to appoint any Pay
Commission. Unless you appoint a Pay
Commission or a Wage Board for railway
workers, you will always be getting such
demands, because the railwaymen are now
being instigated by all the political Parties.
Today the railwaymen are goaded to demand
higher wages and higher rates of pay. This
question will be solved only when you come
out with an announcement that a Wage Board
or Pay Commission will be or is being
appointed for the Railways, so that you can
put an end to this demand from the railway
workers.

With these observations I do support the
Bill before the House.

st TREWT Wwarewr  (afeE
A9i9 ) : ITANIETE WglAg, § #Wa-
owd (¥a ) faer o7 31 =R wEA A
TF WA T HAl &1 3490 3THfed-
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T7T 9 F7AT 2 |
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SHRI K. SUNDARAM (Madras): Mr.
Vice-Chairman, I rise to oppose this
Appropriation Bill. There is no doubt and
there is no dispute about the achievements.
We are running more number of trains, more
goods traffic and there are more passengers.
At the same time we should not forget about
the increased tariffs and the increased

revenue. Is it commensurate with the
increased performance? That is the question?

I have all my sympathies with the third
class passengers. Many Members have
already spoke, on this subject and I do not
want to cover the same ground. But talking
about air-conditioning, first-class, sleeper
coaches and long-distance  travelling
passengers, there is a provision for making
advance reservation. But unfortunately we
always find that reservations are booked long
before the date that one wants. But at the
same time most of these berths travel vacant.
This is a place where there is a lot of room fo-
eradicating corruption.

Sir, there is a lot of corruption going on in
these reservations. If only the Railway issues
tickets for sale without any restriction
whatsoever at any time when anybody
wanting to travel ca, buy tickets even one
month in advance, there will not be this
corruption any longer.

It may be argued that there will be
blackmarketing if the tickets are sold in
advance. Whether it is done by the public who
buy the tickets, corner them, and then sell
them at a later date in black market, or
whether the staff themselves take a third or a
fourth of the rail fare and allow the
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passengers to travel without ticket, both are
corruption. Both amount to blaekmarketing.
Who does it is the only question. If the refund
system is abolished, definitely nobody will
venture into this blackmarketing practice. I
think, Sir, the Railway Minister will give ,
considered view to the suggestion and at least
try for six months and stop refunding oh
tickets. I am sure that the thing will be set
right and all the coaches will run fully booked
and the revenues of the Railways will
definitely improve.

I would like to touch upon a few points
regarding goods traffic. It is very unfortunate
that damage, pilfer-.age and losg of goods is
increasing day by day. Repeated complaints
and reminders and repeated promises by the
Railway Ministry have not improved the
situation. The longdistance goods traffic is
becoming very difficult these days. The
department itself takes months at a stretch to
find out where the wagons are or where the
missing goods are. I have got one instance of
my personal experience. Out of a hundred
bales of cotton booker from Punjab to
Coimbatore in the month of April under one
receipt, in one wagon, only 50 bales were
received in normal time, and the balance of 50
bales has not reached, not even traced, up to
this date. From April to December 1, they have
not been able to trace where the wagons are,
where the goods are. At the same time they are
not prepared to accept a claim form. If a claim
is made, probably it will take another one year
to settle it.

SHRI BABUBHAI M. CHINAI
(Maharashtra): You are very optimistic.

SHR1 K. SUNDARAM: Probably your
experience is two years.

Sir, such a loss of goods is a national loss.
In the case of very costly machinery that is
being transported by rail, half a numbe, of]
case" containing the goods get damaged when
it reaches the destination. Even of the
imported costly machine no care is taken in
transit. It is high time. Sir, that the Railways
take very
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good care of the goods that are entrusted to
them and it is delivered in proper lime and in
good conditions.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Mam. You have given
your name very late. So two minutes only.

SHRI A. D. MANI (Madhya Pradesh):
Please give me five minutes.

THE VICE-CHAIRMAN (SHRt M. P.
BHARGAVA): We have exceeded the time
and I will not be able to accommodate you.
No Member has the right to just walk in and
give his name at any time. Let me be very
clear. I am prepared to accommodate you for
two minutes.

SHRI A. D. MANI:
can [ make a speech?

In two minutes how
Give me five minutes.
I want to be extremely brief in my
observations on this Appropriation Bill.
Other Members havr referred to the series of
accidents that have taken place on the
Railways and the disturbing feature of the
Railway = Administration, namely the
slackness on the part of the Railway staff. 1
had many occasions to discuss mattery with
individual railwaymen and I found that
every railwayman had almost a frustrating
source of grievance about some matter or the
other. I would like to suggest to the hon'ble
Railway Minister to consider the setting up of
a Council of Employees and the Management
of the Railways in every zone, in every
district, so that individual grievances may
be looked into. I have seen a large number of
people suffering from high blood pressure on
account of some  administrative injustice that
has been done to them. These matters
should be  discussed by the Council
set up to examine the grievances in every dis
trict, in every zone.

Sir. I would like to go also to the question
of the action taken by the Government in
respect of the recommendations of the
Kunzru Committee I believe more accidents
have,taken place after the Committee
concluded

its work than before. Thisisnot a
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[Shri A. D. Mani.]J satisfactory state of
affairs. There has been a feeling that the
official who has been appointed to look
after railway safety has not been able to take
effective action in bringing about restoration
of the morale of the staff. I would like the
hon'ble Railway Minister to tell us in what
respects action has not been taken on the
recommendations of the Kunzru Committee
because I believe that in regard to the
Research Division the Kunzru Committee
made a series of recommendations which
have not been fully accepted by the
Government.

Sir, I would like to go to the question of
dieselisation of Railways. I understand that
the Railways are now using the Naharkatia
crude which gives smoke and has a dust
which is much worse than the dust that is
thrown up by engines using coal. May I ask
the Railway Minister whether the use of
Naharkatia crude has affected the
operational efficiency of the diesel engine
and whether this has led to a series of
overhauling of diesel locomotives?

Sir, a question has arisen  with
regard to the dieselisation of railways, namely,
that a good deal of money is being spent on
the import of diesel oil from abroad. Every
railway service which runs on diesel
locomotives is using precious foreign
exchange and the question has been asked by
rail-waymen privately whether in a country
which has vast coal reserves it is necessary to
go in for dieselisation at this stage. I know
the Railway Minister would tell me that in
Japan they are running their railway services
at 150 miles an hour. But the per capita
income of Japan is much more than that of
India. Japan has set up a model of
efficiency in regard to business enterprises
which here we have so far not set up. The
Railway Minister may tell us whether he
considers that the use of diesel oil has led to
economy in operation on the railways. This is
a very important matter which engages the
attention of the railway-men themselves. A
large number of
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railwaymen and oiheials seem to feel that
electric locomotives could answer the needs
of this country because electricity can be
produced with the help of coal and thermal
power. Thermal power can be used for
running the Railways. These are the three
points that I wanted to say in .he course of my
five minutes. I have not taken more time.

SHRI S. K. PATIL: Mr.  Vice-
Chairman, it is but natural that this
Appropriation Bill should have  been taken

advantage of by hon. Members to criticise the
Railway administration and to point out some
of the burning questions. ~ That gives us also
an opportunity of knowing how the minds of
the hon. Members who are representatives of
the people are working. Now if I do not
try to answer every question that has been
raised—Dbecause this is not a budget discussion
where we are all prepared with all the
things—the Members should not And fault
with me that I really want to "withhold some
information that was readily available to me.
I shall try to cover as fast as I can some of the
queries that have been put and I shall try to
answer them. It has been the good luck of the
Railways and of this House, the
Parliament—both the Houses—that many
Members had  at one time belonged to this
noble profession of being railway employees
and therefore We get sometimes . . .

SHRI A. D. MANI: You were yourself
one.

SHRI S. K. PATIL: I yas; but only for less
than a month. But some of them have been for
a long time and therefore I get the advantage
of their experience. 1 am not sarcastic in
saying so because some of them have really
given an excellent account of their experience,
which they had in their respective capacities.
The first speaker, my friend Mr. Kumaran, had
spoken about many staff matters and I can
readily admit that he is more conversant about
them than I ;,m myself, because, I will have to
seek information about many things that he
has
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raised but those points are there. Mr. Kumaran
spoke of the surplus staff if | remember, in the
Golden Rock Workshop due to the introduc-
tion of the incentive scheme he was afraid that
it might lead to a kind of there being a surplus
of the employees entailing difficulties. The
surplus staff have been absorbed—that is the
note that 1 have received—in the new lines of
production undertaken in the Workshop
mainly wagon manufacturing on a large scale.
This Workshop has an order—and it is a very
good thing to be proud about—because many
of these things are going outside the country
also and earning very valuable foreign
exchange. They have an order for the
production of 1.875 wagons this year and for
1,000 next year in terms of four-wheelers.
This will absorb the type of surplus staff that
he has in mind. He also talked about the work
to rule. Now this has become a very
fashionable expression in India—work to rule.
Everybody wants to work to rule and that
would mean some consequences.

AN HON. MEMBER: Idle payment?

SHRI S. K. PATIL: They are entitled to
demand something for the additional work. I
am not unsympathetic about that but it must
not be carried to a point that they sit there
because something is not done and the
consequence will be so disastrous in many
cases, involving not only delay but loss of
money also which ultimately would mean that
it would have consequences on the Revenues
of the Railways.

He had suggested some other diffi-tties, about
our S.Ms, and A.S.Ms. As a policy the
Government are not in favour of recognising
or encouraging unions or associations
composed of a particular or limited categories
of employees. Vertical, horizontal, etc. we do
not go into. The All-India S.Ms, and A.S.Ms.'
Association is a sectional body representing
the interests of the category of S.Ms, and
A.SMs. Under the existing rules the
Association o'f S.Ms, and A.S.Ms, is

[ 1 DEC. 1966 ]
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not eligible to be considered for recognition.
Naturally, the Ministry, as a policy, does not
enter into correspondence with them. That
does not mean that all communication is
stopped. There are the Staff Councils and
many other remedies. They can directly talk to
the General Manager and so far as Members
of Parliament are concerned, I have told
them— possibly I may not have told Mr.
Kumaran but those who meet me with their
grievances—that I do not refuse to examine
any question or problem brought to my notice.
A Member of Parliament has every right to
represent to any Ministry and particularly to
my Ministry and to me any grievance that he
has got, I do not bring in the stock argument
that a particular union is not recognised. The
Members of Parliament are really so alert
about these because I see those things voiced
in the House and the other House. Therefore
there would be no difficulty about it.

Mrs. Khan  has given so  many
instances of things that are from her experience.
I am really sorry that she had to go through
that experience but in another sense I am glad
indeed because when a person of her stature says
something in this House, it is immediately
believed and it does create an impression and
surely I would look into those things because
these small things may speak volumes,
whether there is proper maintenance or not of
our rolling stock, etc. and I think that her speech
will go a long way not only in educating me but
in educating the Railway administration as to
howsoever small these may appear, they ought
not to be neglected. I can  tell you that,
sometimes Itell openly, although I happen to
be the Railway Minister for the last 2\ years, I
have been a citizen for a longer period in the
country and when I had occasions to travel by
the Railways, if I did not find a bulb sufficiently
strong to read, I used to curse the Railway
administration because they cannot expect us |
to coddle and go into  our beds by 9 P.M. Itis
impossible. Although that
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may not be my experience now; and it I happen
to travel just now, they >ild naturally make all
provisions for me, but that is an exception and
that is not the rule. Somebody, my, friend
Shri Rajnarain—I would come to his points
later but just now I am mentioning him
because he recommended to me a very fine
thing indeed that I should travel third class in
order lo understand the difficulties of the
third class passengers. He is very much
wrong. If a Minister travels in the third class,
the third class will be changed into  a first
class because I have the experience of it. He
referred to Mahatma Gandhi. I may mention
that I had the good fortune of arranging for his
third class compartments all my life and
therefore I know what I had to do with those
things. The poor Railway authorities, even in
those days, in the British days, were putto so
much of inconvenience—not that
Mahatmaji wanted it that way but they
thought that it must be worth his while, that
there must not be other passengers in that third
class except his people, that it must be at a parti-
cular place and where to get him off at a
wayside station, etc. So many recurity
measures had to be taken. Therefore I do
not think  that he wants to saddle the Railway
administration with having the calamity of
the Railway Minister landing in a third
class  compartment and then adding to the
worries of the Railway administration. I am
merely saying— whether it will end in my
comfort or discomfort is a different matter—
that instead of gaining experience in it I would
be gaining a different experience. The
experience would be that the other people are
put out and I would have added to the
inconvenience of the people. If that satisfies
him, my friend Shri Rajnarain, I am prepared to
oblige him by travelling sometimes to the third
class and seeing what it is.

SHRI A D. MANTI: In cognito would “e all
right.
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THE VICE-CHAIRMAN (Shill M. P.
BHARGAVA): If you go to the Railway
station .t times without informing anybody,
you can see things for yourself.

SHRI S. K. PATIL: Yes, I must gYj in
cognito, etc. That can be done

SHRI A. D. MANI: With a moustache.

SHRI S. K. PATIL: Perhaps change my
appearance a little so that nobody knows that
I am the Railway Minister. A point was raised
by Mrs. Khan.

o TS ATET AT A
FAH H FAFA § TAT7H aF 4299 20
g WIT FAE 7 2 a% 398 de
FE H 4294 aF F1 F0Z q2r fAar |

SHRI S. K. PATIL: I am not comparing
myself with Gandhiji. I am just telling.

SHRI RAJNARAIN: Do not try to
compare yourself with Gandhiji.

SHRI S. K. PATIL: She talked about the
Railway Protection Fores andi the G.R.P.
There has been a of misunderstanding in both
the Houses, in Parliament. Some of them feel
as if there is some kind of antagonism. It is not
a question of any antagonism because their
duties are distinct and separate. The R.F.F.
have no jurisdiction like the ordinary police.
They can only protect our track or rolling
stock or property. W, had a Bill which has
now been enacted and has become a Jaw that
even the other people's property entrusted to
us should be covered' bul we hava not the
normal right of the police. The law and order
question is the responsibility of the State
Government. That is where the G.R.P comes
in. They are given to us ut they are not under
our discipline for that purpose and therefore
there is no-antagonism. If it is suggested that
we should take the responsibility for guarding
everything and even taki over the normal
duties of law and
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order in our jurisdiction there throughout the
lines which is now done by tha G.R.P., in the
first place we must seek the permission of the
States i0 do so. I had a talk with the Chief
Ministers more than once whether they would
entrust such a responsibility and there was not
one Chief Minister who was ready to part
with ihe responsibility. And I do not want to
create trouble or a crisis on this point that I
should undertake thai responsibility. There is
another railway point also, that if I undertake
this responsibility of guarding that and doing
the normal duties which are supposed to be
done by the Government Railway Police, then
I stand responsible fo, all that, and you can
understand what it means. It means that I shall
have to double or treble the staff, an” all that
lis. 130 crores" that the Railway ad-
ministration gives to the public exchequer,
possibly might be reduced to a zero. That is
not exactly what is intended, and therefore I
am sorting out as to what exactly has got to be
done, how the line could be drawn, so that the
Railway Protection Force could get a little
more power as well as there could be some
kind of a coordination, a better and a more
effective coordination between the R.P.F. and
the G.R.P. We are doing that.

Now I was rather surprised by the speech
of my friend, the hon. Member, Mr. Niranjan
Varma, because when he was talking of the
accidents—I am not referring to accidents;
possibly there would be another speech—he
thought that while replying to that debate my
attitude was perfunctory, that I did not feel it,
etc. That is a wrong impression, and if I have
conveyed it by my words, I apologise to hirn;
I 4 very sorry indeed. Nobody is miserable as
I am miserable when I hear of these
accidents—sometimes at odd hours, and
perhaps at 5 o'clock or 6 o'clock in the
morning I get telephone calls,—because I am
the first person to be informed about the
accident, if any accident takes
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place. Do you mean to say that th? man
becomes happy by these accidents? Whether it
is due to sabotage or whether it is due to
negligence of toe administration,- of our own
people, after all it is an accident and, therefore,
if I talked about it, it is not in that perfunctory
manner. When I talked, I might have given
some example. I do remember now because [
get sometimes some letters from other
countries, and I mentioned two letters, one
having been received from the United States,
and another from Switzerland telling me that
last year, in one single accident in the United
States the death role was 200, perhaps 50
more than jp all the accidents that have taken
place here during the last five or six months.
This is not merely that I merely count 200
lives and 150 lives, and because we are 50
less,, therefore we are better. That was not at
all my intention. I merely said that,
sometimes, owing to the negligence on our
part, or owing to sabotage such accidents do
take place, and the idea is not that the Minister
can do anything about it except that, if there is
anything wrong, if the maintenance is not
proper, or the security measures are not
adopted, then only he can come and clamp
restrictions about them, which is exactly I
have been doing. In fact it puts us to very great
difficulty too when many people suggest easy
remedies, which are so very easy to suggest
but which are difficult of implementation in
terms of cost and in terms of the remedies not
solving the problem or even mitigating the
problem to any palpable extent. The hon.
Member suggested that something was found
in the Southern Railway, that something was
suggested there, that the fish-plates, etc. and
the bolts, etc may be of a particular type JO
that it will take more time in order to do some
kind of damage. We experimented upon it. It
is not as if we did not do it. Every little thing
that comes to our notice, it is experimented on.
Now experimenting on it we found that that
was not a fool-proof device. It takes only a
minute or two more in order to do the job, but
in order to put them, it' might cost 30-
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[Shri S. K. Pati:.] per cent, or 40 per cent.
more. Now. while the cost of construction of
the entire thing will toe so much more, the
advantage that we will get will be that, instead
of taking now, say, five minutes tor the removal
of those fishplates, the culprit with his dexterity
and skill, might take seven minutes. Now for
that purpose you do ,ot incur an expenditure of
crores of rupees in laying these lines in a
particular manner. Therefore, no fool-proof
method has been devised in any country or
here. There is a method, but that takes time; it
cannot be imme- diately done. Instead of
having these rails 42 feet in length, which
generally is the case everywhere, if we could
have them 420 feet in length, have them welded
where necessary, then the fish-plates become
unnecessary, but yet, some time, somewhere, a
joint has got to be made. I am merely saying
this; I do not go into that, because ihis is
constantly engaging our attention, whether any
fool-proof remedy,— need not be 100 per cent,
fool-proof— could be found by which the
accidents cculd be eliminated. But the Members
should not have that impression that I am not
touched by the misery caused by accidents.
Sometimes I feel what have I done, why have [
taken this "Ministry at all, because the only
accidents that are possible are in the Railway
Ministry; other accidents are not so very
wellknown, but here they are so very
demonstrable that one can see that the accident
has occurred—I am merely referring to that.

My friend, Mr. Savnekar, comes fiom that
area, which was at one time a little
inaccessible, etc., because it is a difficult area.
We are very glad that Marathwada is a part of
our State now and, therefore, anything which
is possible to be done to improve the
communications in that part of the State has
got to be undertaken. There is no doubt about
it and that can be done. Sometimes it so
happens that "things are not immediately
possible because the resources at our disposal
srp very small. But yet I can assure
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him that to the extent to which it is possible
for us to undertake the extension or the
development in those areas, which really do
require, and very badly require that
development, it would be done.

My friend, Mr. M. C. Shah, wanted to ask
what is the progress that is made with regard
to a railway line between Bhavnagar and
Tarapore. In 1956 we had done a survey for
that line, and the cost then was going to be
Rs. 7" crores. The cost now, you can quite
imagine what it would be. It is not only the
cost; jt may be perhaps Rs. 10 crores or even
more now. V/hen it is necessary, it has got to
be done, but there is always a priority. and in
that the Railway Ministry is not alone
responsible. The Gujarat State has got to do
that. The Railways must have the money, but
the sooner it is done, the better it is. We have
understood the importance of it, and it should
be done.

Noy I come to Mr. Rajnarain. One thing I
have already said because I had to say it in
connection with another thing. The Railway
Minister should travel III Class, he said, and I
have replied to it earlier. Another thing that he
said was that there should be one Class in the
Railways. At one time we really thought of it,
that there should be only one class throughout,
if possible, and, failing that, there may not be
more than two, and we made them the Upper
and the Lower; that experiment also was
there—when I was not the Railway
Minister—but very soon that experiment had
to be given up, because it did not work.
Classified as we are in this country, that kind
of thing is not easily possible. Now I can tell
you an experience, that when you travel
anywhere, say, in Europe, or mostly in the
United States, you find there are two classes,
only one class of sitting accommodation for
everybody, and then the sleeperette i.e. sleeper
accommodation, which is perhaps three times,
four times more. Only for sleeping purposes
sometimes we can Q0 there.  Otherwise,
every-
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body sits in the common class. But there you
find a different society, you compare the
passengers that sit there, and the passengers
that sit here in the 3rd Class. It is not
immediately possible to have one class, but
that could be done. Our habits have got to
change. Our national character, standards,
everything has got to change. It is a process of
evolution. It does not change simply because
India has become free. This type of thing, of
having many classes, is not acceptable to me
also; it looks bad; it adds to the difficulties.
Sometimes there is room in one Class but
there is no room in another Class. All this
should go, but it is not easily possible.

My hon. friend  referred  to some line,
narrow-gauge line. I think it is the Dehri-
Rohtas Light Railway. He said, "Because it
is so and so—S. P. Jain—therefore it is not
nationalised". He can quite understand that this
is not the reason, that this is not why it is not
nationalised. There are many such, there are
12, 13, I do not know what the number is; I
have not got it at my finger tips now, the
number of such lines. First we have got to see
thatt when we nationalise a line,
immediately people expect something to be
done; the line has got to be changed;
something has got to be done. It means that
unless I am prepared to all that, I should not
undertake that risk, which of course has got to
be  undertaken at some time or the other.
Besides, it has got to  make profits. If it
does not make profits, it cuts across the Rs. 130
crores that I have got to give and the
dividends might be lessened. Also many
other factors have got to be taken into consi-
deration and, surely, if his mind  is working
under that type of impression, that because this
belongs to so and so, therefore it is not done, it
is not so. It can be done and it is constantly
under our review. Also it is not this one
Line; there are many such Lines and, therefore,
we want to take them one by one a; and when
funds become available. You know that
money has to be found in order to pay them.
Besides that, money has to be found for the
development which is likely
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to be demanded as immediately necessary,
because most of these are narrow-gauge lines
and we are doing away with the narrow-
gauge lines except in inaccessible places
where there are hill stations, etc. Therefore,
we have got to think of all the repercussions
following their nationalisation.

Then he has got another nation; I shall
examine it. I do not know but he says that it is
kacha loha rails that we manufacture at Bhilai
and therefore they are not properly manufac-
tured. I am not prepared to agree with him, but
I keep .n open mind. I shall find out as to
whether there is anything in what he says. It js
not merely done by them. There are the
scientists there. Every little thing is under
scrutiny, whether the proper texture is there or
not, whether the proper type of steel is used or
not, all the more because we are exporting
these rails. It is not that we are using them for
ourselves only.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); They are being constantly
tested, I take it.

SHRI S. K. PATIL: Yes, constantly tested.
If still he feels that there is some kind of a
defect in it, I shall find out. If defective,
foreign countries would not accept ou, things.
They have been certified as the best. You
know there is a special plant for it. We have
got vast capacity; we do not use all the
capacity, and if I use the full capacity, then
surely I must have the resources to have those
lines. It is no use merely having the rails and
keeping them unused. Well, that is the point
that he has made.

Then my hon. friend Shri Anandan also
referred to this removing of fish plates and
asked if our scientific research organisations
cannot help us in  this  direction. Of
course our
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research organisations are looking into this
constantly and investigating into this problem
if anything can be found. Not only our own
organisations have not yet found a solution,
no organisation in the world where even better
research is being done has found out anything.
It is something which has to be done
immediately. Possibly with the passage of
time something cculri be done. As I said we
may have longer rails, a rail of 420 feet. That
means that instead of the fishplates being ten
in number there can be one fish plate for the
same length. Then it will be possible and it
can be done in a way that it will not be easily
posi-sible to remove them.

Then my hon. friend Mr. Anandan also
talked about the staggering of the staff and
their working hours and so on. That is a good
suggestion and I liked it. I do not immediately
get the reaction of the Railway Adminis-
tration, whether it can be done in such a
manner that those between 2 and 5 in the
morning—generally those hours are a little
inhuman because then people dose off or are
not as active and alert as in other parts of the
day—could be regarded as something special
so that less duty could be given. If there is any
possibility and if I can by that avoid accidents
then that is something worth considering and
surely shall do so.

My hon. friend Shri Jagat Narain talked
about the Tokaido, the railway line between
Tokyo and Osaka. I may tell him that year
after year I have watched its construction and
what it is. There is no comparison between
that line and our lines. I believe he must have
seen that line, if he had travelled on the line
between Tokyo and Osaka. There they want to
develop a speed of 250 kilometers, that is to
say about 160 miles per hour. They have not
yet developed up to that. They have gone up
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to about 120 miles. But imagine what that line
is. If that line is to be constructed it will cost
nearly twenty times more than what we spend
for our lines. It is 14 feet high throughout and
nothing else moves on it. There is no
obstruction. Besides there is the engineering
skill and all that. They are the Japanese engi-
neers. There is no comparison between the
two. The proper thing would be to compare
what is happening in, say, West Germany just
now or in France, or for that matter, in
Switzerland, where the speed has gone up to
100 or 120 miles. That line is something
special, the one between Tokyo and Osaka.
But surely on our lines something could be
done and our speeds are also changing and
going up. In the near future the Taj Express
will run at 75 miles an hour. Also some of our
other trains do something like 60 or 65 miles.
Therefore we are concentrating and finding out
how the track behaves under that kind of a
speed, because that is something which hag got
to be done. Our tracks are sometimes 100
years old. Not that every line is old, but surely
we have not done the foundations all along for
such high speeds. We have to look to the
foundation and also to the width of the rails
and the ballast that we put under it and the
sleepers and their frequency and so on. All
these have got to be taken into consideration
where speed is concerned. That is something
which has got to be constantly kept under
watch. After being kept under watch if the
speed of 70 o, 75' miles is at all easily possible
then we shall see that many more trains are run
on that speed.

Somebody talked about dieselisation and
asked whether we should really spend all that
money on diesel locomotives and on
dieselisatiom There also it is not only a
question of the cost of the diesel oil. The
House must not forget that every diesel
locomotive means about 40 per cent
additional efficiency, efficiency not
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only in speed but also in the carrying capacity.
For instance, while a steam engine can haul
only 10 or 12 coaches with the diesel
locomotive you can have 15 or even 17
coaches and, therefore, ultimately it is more
economical. So also about the goods wagons.
You must not merely depend on electric
locomotives. No country does it. At one time,
Mr. Vice-Chairman, you will remember we
were always talking of hydel electricity, hydel
power. I was the greatest exponent of it. But
experience shows that you cannot depend on
that electricity because you see if the rains do
not come or something else happens, what
happens to this electricity. You cannot depend
on it. Take the case of Bhakra Dam or the
Cauvery basin. You will find there for two or
three months, year after year, the generation of
electricity goes down because there is not
sufficient water in storage. Therefore in most
of the advanced countries they have struck a
balance. Even in America while there are so
many rivers and where hydel power can be
produced, they do not depend only on that and
even today they have the thermal electricity.
They have to keep a proportion between the
two because these difficulties are there. I am
referring to these things because these are
factors which can be compared and we have
got to compare them' and then come to a
proper solution. In this country we find that we
cannot depend on hydel power or the thermal
electricity and so we have come to the atomic
electricity and therefore you have the Tarapore
and other plants developing because it all
depends on the circumstances and the raw
materials that are available. I am merely
saying that because we cannot depend
completely on electric locomotives we have to
go in for diesel locomotives also.

Shri Yajee raised a very pertinent question
and asked why something should not be done
for these 14 lakh people, why not have a wage
board for them? I may tell him that I have an
open mind on the question of

[ 1 DEC. 1966 ]
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wage boards. Whatever people may say or
members of other ideologies may say; I have
never kept a closed mind to anything in life.
If it is necessary, a wage board can be had and
if that would mean greater benefits to these
people, I shall be one with them. But may I tell
him that when a wage board comes then it
becomes legal. The wage board has got to do
everything. That means that the destiny of all
the 14 lakhs of people will be with that wage
board not all the 14 lakhs, maybe some of them
are contract labour. All these staff will have to
be looking to the wage board. It is true that
they may get sometimes a rise here or there.
But I want to give railwaymen something
more. That is my ambition. I have been
trying to give them many more facilities than
the wage board can give because that is not the
ordinary thing that a wage board does. For in-
stance, see the money that we spend on
education, crores and, crores are spent and I
want to extend them. And there is the housing
that the Railways provide. Nobody can
compete with the Railways in the housing,
in the standard of housing that they do. We
want to do more things. Take the case of
grains. I want the satisfaction and
contentment of all these people and if it were
possible for me to buy that grain today and
give them at  prices which it is possible for
them to pay then most of our difficulties
would vanish. Though I cannot do it today, I
may be able to do it tomorrow, as soon ag the
situation improves.  All these things do not
come within, the purview of a wage board

because then normally speaking, the
relationship will be that of employees and
wage boards and therefore they will  do just

as other wage boards are doing. That shut; out
the possibility of giving these benefits to the
railway people which otherwise could be
given to them.  Therefore, we have got to
balance and contrast between a wage board and
the other thing.

SHRI P. K. KUMARAN:
board does not shut out the ex-.
or benefits.

But a wage
isting facilities
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SHRI S. K. PATIL: It. does, of course, it
does because then the Railway Administration
could take the view that they need do only
whatever hag to be done. The question is how
much we spend on these things today. It is not
as if a wage board is something vedic,
something like a boon or a heaven, that at once
the doors will be opened. Nobody has kept
these doors locked and if at all possible
something can be done. But I put it, to these
machineries that we have, the bodies that
consult us, that always sit with us, the
permanent negotiating machinery and I asked
them whether thig wa, good. When I put this
thing to them they themselves told me that it i
not and there is something in my argument
which has got to be very carefully considered.
Ultimately all these things have to be
considered and if they think that it will be
more beneficial to them', then surely I am not
opposed to it. It is always and constantly under
our observation as to what should be done.
After all a wage board is not the be all and end
all of things. It his only a means to something.
They should become more happy and if by
that way they can be made more happy and
not by the other way, then surely there is that
possibility and that can he considered. I am
merely saying that I do not maintain a rigid
attitude about this matter.

Arbitration and other things have been
mentioned. Now arbitration is not there
because once you have it then everything has
to go to that. As soon as you do not agree on
something, it goes for arbitration. But today
we have the permanent negotiating
machinery, which by its sweet reasonableness
and by its persuasiveness and the fear i, our
minds that if we do not keep them satisfied
something else would happen—therefore we
also go and help them—creates perhaps a
situation which i good for them and good for
the Railway Administration. In the balance
ultimately if it h felt it has got to be done, then
it can be done. There is no rigidity about it.
I
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can assure the House that so far as the
Minister is concerned he does not hold any
rigid view on these questions.

I do not want to take more time of the
House, Sir. All these things, or whatever I
have said have nothing to do with the
Appropriation Bill, but even I am thankful to
the House for giving me this opportunity to
give these explanations.

SHRI M. RUTHNASWAMY (Madras):
The Minister has replied to almost every
Member who had spoken on this matter but he
has not taken account of Mr. K. Sundaram',
criticism about the loss in the carriage of
machinery.

SHRI S. K. PATIL: I said in the beginning
about refund of tickets, etc. I did not deal with
this because when I looked at the watch I
thought I must not take more time. If anything
is left out I would send my replies; many
more things 1 have left.

T TAFATCAD | UF SOAHTY FHAT
T\ W S 7wy fr = fawmr §
UF Wgld a% 9 at W 93 9v F1% w7
L

SHRI S. K. PATIL: Not any daccity; doing
some honest work.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 shall first put the motion
regarding the Appropriation (Railways) No. 3
Bill.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sumg from
and out of the Consolidated Fund of India
for the esrvice of the financial year 1966-67
for the purposes of Railways, as passed by
the Lbk Sabha, be taken into
consideration."

SHRI RAJNARAIN: No, no, Sir. We
demand a Division.



3601 Appropriation (Railways) [ 1 DEC. 1966 ]

SHRI G. MURAHARI; We shall not give a
single pie to the Railway Minister who has
been responsible for all these accidents.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): May I ask hon. Members who
have said 'No.' to stand up.

SHRI A. D. MANI: You will have to take a
prope; vote.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): Not necessary when there are
two or three voices only it is not necessary.

g | Ta gHeA g & 4| uE qen

ot gt ot st &Y o gwaE e

ug feme g afen &5 aw @8 &
C

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): 1 will first request those
Members who have said 'Ayes' to stand up.

SHRI G. MURAHARI; But v/e want a
proper voting to be taken.

St THATCAY : =79, TO 4T
wfemé § foam zwy = (57w
fagaa &1 7@ @ |
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): All right, let us have
Division.
SHRI AKBAR ALI KHAN (Andhra

Pradesh): Sir, it is not obligatory, it is your
discretion. If you think it is necessary then
only it needs to be done.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Well, I have decided that we
will have Division.

SHRI RAJNARAIN: Well, he fa a just
Chairman.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the
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service of the financial year 1966-67 for the
purposes of Railways, as passed by the Lok
Sabha, be taken into consideration."

The House divided.
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Ayes—40; Noes—2.

AYES—40
Anandan, Shri T. V.
Anis Kidwai, Shrimati.
Arora, Shri Arjun.
Bhuwalka, Shri R. K.
Chinai, Shri Babubhai M.
Devaki Gopidas, Shrimati.
Dharia, Shri M. M.
Ghose, Shri Surendra Mohan.
Gilbert, Shri A. C.
Gurupada Swamy, Shri M. S.
Khan, Shri Akbar Ali.
Khan, Shri M Ajmal.
Khaitan, Shri R. P.
Kurre, Shri Dayaldas
Lalitha (Rajagopalan), Shrimati.
Mani, Shri A. D.
Maniben Vallabhbhai Patel, Kumari.
Mehta, Shri Om.
Momin, Shri G. H. Valimohmed
Muhammad Ishaque, Shri.
Pahadia, Shri Jagannath Prasad.
Patra, Shri N.
Purkayastha, Shri M.
Puttappa, Shri Patil.
Ramachandra, Shri G.
Rawaswamy, Shri K. S.
Reddy, Shri Y. A.
Shah, Shri M. C.
Sherkhan, Shri.
Shukla, Shri Chakrapani.
Shukla, Shri M. P.
Shyam Kumari Khan, Shrimati.
Singh, Shri J. K. P. N.
Sinha, Shri B. K. P.
Swamy, Shri N. R. M.
Tapase, Shri G. D.
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Untoo, Shri  Ghulam  Nabi.
Vaishampayen, Shri S. K. Varma,
Shri C. L. Yajee, Shri Sheel Bhadra.

NOES—2.
Murahari, Shri G.
Rajnarain, Shri.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); We shall now take up the

clause by clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were

added to the Bill.

Clause 1, the Enacting Formula and the Title
wer, added to the Bill. SHRI S. K. PATIL:
Sir, I move: "That the Bill be returned." The

question was proposed.
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g
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THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): No third read-

ing speech unless you have got some
ng spe 3
new basic points. I shall not allow

any long speech now.
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Learn manners; learn how to bebave.
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THE VICE-CHAIRMAN (SHRJ M.
P. BHARGAVA); Any reply?

SHRI S. K. PATIL: There is no reply
except th, one that except for the exception of
the United States the one Railway that is

making profit in this whole world is the Indian
Railways.

SHRI RAJNARAIN: Profit you are making
at the cost of the people.

THE  VICE-CHAIRMAN (SUM. P.
BHARGAVA): Please take your seat,
Rajnarainji.

The question is:

"That the Bill be returned."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 shall now put the motion

regarding the Appropria-\ tion (Railways) No. 4
Bill.

The question is:

"That the Bill to provide for the
authorisation of appropriation <'* moneys
out of the Consolidated Fund at India to

meet the amoun's spent on certain services
for the
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purposes of Railways during the financial
year ended on the 31st day of March, 1964,
in excess of the amounts granted for those
services and for that year, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 and 3 and The Schedule swere
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. K. PATIL: Sir, I move: "That the

Bill be returned."

The question was put and the motion was
adopted.

5P.M.

I. THE APPROPRIATION (NO.4)
BILL, 1966

II. THE APPROPRIATION (NO. 5)
BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT): Mr. Vice-Chair-man, Sir, I beg to
move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1966-
<57, as passed by the Lok Sabha, be taken
into consideration."

"That the Bill t, provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day
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of March, 1964, in excess of the amounts
granted for those services and for that year,
as passed by the Lok Sabha, be taken into
consideration."

The first Bill arises out of the Sup-
plementary Demands of Rs. 458-35 crores
voted by the Lok Sabha on the 2Ist
November, 19(66 and the expenditure of Rs.
103-05 crores charged on the Consolidated
Fund of India, as detailed in the
Supplementary Demands presented to the
House on the 10th November, 1966. Detailed
explanations in support of the Demands have,
as usual, been given in the foot-notes below
the Supplementary Demand statements. I
would, therefore, confine myself to a few
introductory remarks on some of the major
items for which additional provision is
required.

A supplementary provision of Rs. 210
crores is required under Loans and Advances
for payment of increased assistance to the
State Governments for scarcity relief, particu-
larly Bihar and Uttar Pradesh in view of the
drought conditions prevalent there, and also to
strengthen the financial position of some of
the States and for other purposes— Rs. 103
crores—, larger requirements Of the public
sector undertakings, because of devaluation, as
well as short-fall in their internal resources —
Rs. 85 crores—, provision of additional credit
facilities to certain foreign Governments under
the Trade Agreements with them—Rs. 17
crores—, and a loan to the Indian Cotton Mills
Federation to enable it to meet certain
liabilities arising out of the exports of textiles
prior to devaluation—Rs. 5 crores—.

An additional provision of Rs. 209.56
crores is required for purchase of food-grains
in India and abroad. The provision of Rs.
446.27 crores was made in the current Budget
on the assumption that the total purchases
would amount to 83 lakh tonnes of imported
wheat, 2.5 lakh tonne, of imported rice, 7 lakh
tonnes of internally procured rice



